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LEr e S N R U SVINY VN

. _ o
CORAM ° . o
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CENTRAL ADMINISTRATIVE TTIBURAL, LUCKNOW BENCH

LUCKNOWN

O.A. No. 394/90

Kuber Nath Applicant
versus |

Union of India & others Respondents,

Shri R.B. Singh counsel for the Applicant,

Shri Dinesh Chandra, Counsel for Respondents,

Hon. Mr,Justice U.C. Srivastava, V.C.

By means of this application, the applicant who
hasretited from service, has prayed that the respcndents
may be directed to pay interest on gratuity of & 36,000/-
from 1.5.83 to 28.3.83 @ 24% p.a. amounting to ks 42,410/,
Intersst on the above @ 24% p.a. from 28.3.88 to 28.3,91
amounting to ks 30,535/- and Interest @ 24% p.2. on delayed
payment of pension and &earness relief upto 30.6.88
and further interest thereon from 1.7.88 to 31.3.91
amounting to s 25,230/-, totalling to & 98,175.00,

Apart from this he has further pray=d for interest on
the amountof B 98,175/= @ 24% till the payment of the
said amount and ks 10,000/~ compensation for the
inconvenience and mental torture caused to the applicant,
2. The applicant who was Addl. Chief Conservator of
Forests, retited on 31.,1.83, 10 days before his
retirement, the applicant was served charge shézt dated

19.1.83. He submitted the reply to the chargé sheet



@

The enquiry proceeded . The copy of the enquiry report

-2

wasnot given to him ., The matter was kept pending for
a@bout 4 years and then the enquiry proceedings were
closed and the pension and gratuity was paid to the
Applicant in the year 1988.

3. Fromthe reply it appears that the applicant was

eXonerated from the charges levelled against him. It

GéS“tHefeafter that the applicant made representation

for payment of amount but no p3yment was made to him
despite reminders, whereafter he approached this Tribunal,
The respondents have stated that under rule 6(2) of Al}l
India Services (Death-cum-retirement benefit)Rules, 1958
"Where any departmental or judicial proceeding is
instituted under sub rule (1) or where a departmental
proceeding is contalﬁeé under clause(a) of the proviso
thereto against an officer who has retired on attaining
the &ge of retirement or: otherw1se he shall be sanctioned
by the Govt, which instituted such proceedi ngs, during
the periocd commeneing from the date of his retirement to the
date .on which, upon conclusion of such proceedings final
orders are passed, a provisionai pénsicn not exceeding
the magimum pension which would have been admissible

on his qualifying service upto the date of retirement,

or if he was under suspension onthe date of retirement,
upto the cate immediately preceding the date on which he
was placed under Suspension but no gratuity or death-cum
retirement gratuity shall be paid to him until the
conclusion of such proceedings end the issue of fina)l orders
thereon?vFinal decision on the 3pplication of gratuity

of the applicatt was taken on 21.10.87 ang the A.G.U.P.
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was informed by the Govt, on 4,12,.,87 that the applicant

o -3-

was exonerated, and final pension and grataity was paid,

According to the respondents during the departmental
proceedings; no gratuity ordeath-cum~-gratuity shall be
pa8id and as such the payment of intere-st is not

applicable in the case of the applicant.

4. The proceedings were uncalled for which started

just before tretirement., Withholding of gratuity and

pension and other amount was not justified. In case the

payment would hawve been mdde, the applicant would have

not been deprived wf the interest/igi;h he would have

been otherwise eligible. ﬁhe respondeits are liable to

p3y interest at the rate of 12% in respect of arrears
pension and gratuity

of payment of his @¥®¥ with effect from 1.4.83 up to

the date tre amount is paid.The above payment of interest

will be made by the applicant within.a period of 3 months

from the date of communication of this Order.

5. Application is disposed of as above. No order as to
costs,
6Ag%ﬁu&%zﬂ?

Lucknow: Datedsfs.)-§ >~

Shakeel/
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by Al communiTeations should 9.‘_( & 7 No. D.No.60 X1 q2-
be addressed to the Registrar, 2 e by -
” 'Suprerr:e Court, by designation, 6
- NOT by qame. SUPREME COURT
Telegraphic address :-
esvneneco" INDIA
7
Dated New Delhi, the 5_::@_._M§g_rch. 1993. .19
The Registrar
Supre Court of India
NewDelhi.
T0 P . :
~ he Deputy Registrar
Central Administrative Tribunal,
Lucknow Bench,
Lucknow.
PETITION FOR _SPECIAL LEAVE TO APPEAL(C)NO.

Petition under Article 136 of the Constitution of India
for Special Leave to Appeal to the Supreme Court from
the Judgment and Order dated 10th July, 1992 of the
Central Administrative Tribunal at Lucknow Bench,Lucknow
in 0.A.NO.394/90.) :

State of U.P., & Anr. «++ Petitioners
Vs

Kuber Nath & Anr. | ... Respondents

Sir, |

I am to inform you that the Petition above mentioned
for Special Leave.to Appeal to this Court was filed on behalf
of the Petitioners above named from the Jjudgement and Order
of the High Court noted above and tnat the same was dismissed
by this Court on the 26th day of February, 1993.

A certified c;py of this Court's Proceedings dated

26th Februvary, 1993 is enclosed herewith for your information

and necessary action. %156@~P// .
_ ' Ydurs fajthfully,
' Rl ) }
\7 ¥or REGISTRAR

25 (% o
™ 0, sV
27 % \ |
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SUPREME COURT OF iNDlA | c'19618
Pl REdORD OF PROCEEDINGS j} f1

ISR 3.,._{7.,.‘ 42”2‘8

Petmon(s) for Speclal Leave to Appea‘ (cmm No. (S) csvdeef/93 9

-
W
+
N
!
___v_-.—_q#f‘“-

-

7 - J. E;
.. (From the iudomem and ‘order dated 10a7o92 S, of thew C A ‘l‘.,

Lucknou Bench mﬁ.A.No 394/90) T ﬂt v
A...» " »' N ﬂ’ ;‘. ‘\.- - \ . ‘;..“-
' State ef U.P. & Anr ‘ 2 'Pamomﬁlﬂ .
:“1’. . i ’ < .. . . > - “? ‘ ) .
< _ T " Versus oy ) | -7
. Xuber Nath&Anr - o P
. - VYith I.A.No.‘l (Appln. for c{delay in - Respondent (s)
. _ -~~  filing SLP ‘ . :
e \
3 N N .
b Date : 26.2.93 This/these petifion {s) was/were cail_ed—en—fef—heaﬂﬁg-today. |
e . Certified t8 be true cesy
CORAM : ) ' : Jﬁ »
Hon'ble Mr. Justice: P,B, Sawant !

Hon'ble Mr. Justice Yogeshwar Dayal

: Hon'ble Mr. Justice Y 1
%upreme ouft of India
[ : T
] ~ For the petitioner (s) ~ Mr, .V.Sehgal, Sr AdV.
. Mr, A.K Srivastava, Adv,
: ' | For-the respondent (s)
Ve
) UPbN 't.\earing counsel the Court ‘made the "following
! ORDER
) .Dela'y condoned.
The "Special Leave Petitien 1s'dismissed. However,
the petitioners are granted four weeks' time to make the
_payment as directed by the Tribunal.
_ . . w - <o
e e ., (N, Sahita) .
R l/\/ L ,;’ (:ourt Master \
T L ) <L ] ” V : ) [ N v
A RPN ) SRR A B
‘w': 3‘5 ’ : g Coo T : Q’.r‘) \[V\/‘Jt'\q %E B e
; ! * | { . o - N v“\\ . g} L
ét ,:;. A&,,} ., ',_,. ot .- Ei



- APPLICATION UNDER SECTION 19 OF HE AMINISTRATIVE
TRIBINALS ACT, 1935,
In the Gmtral Admmstrahve Tnbanal

Cireuit Bench Lucknow,

OA No Zau-thAdy (2,

Between

KUBER NATH | oo Mpplicant

‘ : (\4\ ' and _

ﬁ —t . - P et ot
State of U P & others - o« BRespondents,

[

apa.xeh..d.npono ______ ,,.-__...,.Ng.o_._-..-_....-_.
lo Clain Apphcatmn. 1- 9

2 Photost t eo of letter A1 {0
9578(i) A1 1..8'7..330
(13 78 dated A,12.87,

3 Photostat eopy of repre»‘- A2 =13
qmtatmn“rwardmg peynent
of interast on Pension &
r&mlty dated 27 70890
Ao Ph!:to%'at cooy of" r@glsterﬂd A~3 1"
l‘dﬂlndar dat@d 190120890

o P‘hotostat copy of letter dated

v

33.,12.,890 | o Ah \8
6o Photo~tat oopy of registered )
letter dated 56 1 900 A5 {L

s

To “’hatosr'bat cop §00f rspreeentau
tionvsent to-Hon'ble Forest
Mlnlster,UoP dated 1654.900 46 {q

8. Phtostgt eopy of reprosen-
tation /~resinder dated -
22,8590 sent to the Secretazy

. FOI'PSt,UoPo &'7 ‘&

“\?,"’“ & q. Shan o - | 19
ﬁ B Gs m B @ D WD O W e W B M TT G s e - M W w W

- ("5~

Datad Lucknow —

Dee, 4, 1990 Signature of epplicent,

W
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The epplicent farther declares that the
applieation ig within the limitation ge;'_iod _

preseribad in Section 21 of the Ahrinistrative

Tritunal Act, 1985

Fachs of the ease :
That the epplioant rhile fanctioning as AAdl
Chief Conservator of Forests UoP.retired on

- 31,1083 on attaining the age of siperamuation

of 58 years.

(% -

That‘on 21. 1083 1090 abcut 10 days bexorp hm

ratzreaeﬁt the @phoant vas served eharge sheet
dated 19:. 083 oHe suhntted rap];ir of the Gharge
sheet on 2901 830 ?he wqulﬁp vas nduetad end
oompleted ehnng May,1983 oNO eopyof the =E

enquiry report given bY the Inquzmng folcor

[ ¥ R

W e avar shown or z:n van ) tho anplwant The

[

natter was kept pendmg for over 14 years and
1t was &nng leed’? that the applleant was
mfo ged that_ thn State Govt.of UoPohad deelded

t; elo_se the degarﬂaatal pmesechngs agalnqt
the\gpphcaz_:t, lt mi/ at: this belated stage thatL
fmal penslon and grahuty was made ba the

Cn o M e

phcant &1 ring 1988033wever, only mtem

T i by LN IR S i

' penslon was allowsd o the gpplicant nde P’oPo

E)o5 "dated 8.&83 Thn scm]lca*lt vas at no
stage shom or gwen a copy of the fmal order

B et et

passed in the departzamtal pmceedmga .Hownmr,
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i;tt;?Hé'%78(1)/1&41487;399(13)/78 dated
412,87 ton Speeicl Secrsta o Govt.to the
Aaeountant Geﬁeral UoPoPm Bazar,Hlshatgans ,Lacko-
OV Was 1;;1;@ ;tatlng that the State Govemment
has deelded o elese the- departnental pmoee&nss
®ing on agamst the appheant hence f1na1 |
i)ensuén and entlre gfa’a_.ny payabln to the apph»
cant sheuld be r;l;as;dg Aph:boqtat eopy of the
sald_ G,0 datad Iu12o87 is eaelosed as Aune '

o t.‘m.s epplieation,

— et an- .

111) That the apphcant qa!m.tted :epreﬂentatmn dated

iv)

" witin o)

2789 eddrossed to e Seeretary, Van Vibhag,
Uttar Pradesh Shasan(aaehxvalay) Laeknow reques-;
ting that.-mtei'evt on delayed pmem- of pensmn,
‘eax‘;less Ai]omnee and gra’mlty should be pald

ho the eppheant bat 1o paymegt hag bem nade

0 faro Aphotastat ee@y ef the sa:.a mpresenta;
tion dated 7. ’7089 is mciesed as ABL.ZLU:E:AaZ.’GO
t!ns applleatzono

That the appheant :ent r_e‘g1;t;r;d m‘smder dated
19.12.89 to the Seerctary,Van Vibhes,Uttar Pradesh
Shasan,luekm-w foi? e@edltlng the apyment ef
mteresto A phobstat copyof the sald mmder
dated 19.12.89 is enclosed as Amemrs &3 to this
epplieation,

That th: ;ald mmder da’ced 19912089 ua: ;;nt

in omglnal ta the Ghlef Genseﬁator of Férests
(Opposlte pam 3 og)wLnde lettar %012092/“;“Ia
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Kuber Nath ‘eged about. 66 years
S o-Sn Manshi Lal uuﬁ:aﬂ&ddl,
hiof Ensarvator of

mo 0(
E-Park
Lueknow o 226 006,

1o

Retired), resident-of c.§1
R egar%rtenszon,

oo fApplieant,
s N v

Vems

State of UaPothmu h Sécratary

to Covermen$, UoPoForeats -

Departzmnt, Glnl Seeretanat
Wo

e

%15 Chxef fbnqervater of Forects,

'lhe Acoountant Gm@ral UoPo

£11 ehabad, o~ -
oo Respondents,

OF LICATION s

Mmﬂhmrdex.ag ;jm;m
aoplication ig nade @ 8 °

—-— ot b i

Ko ordem haVe been passed by the State

of U,,P.xnsplte of several repreamtatmns and

rem:mders o

W&M 5

The appl;cant declares that the s bj ect matter
of the ease for wluch hn wantq fadreasal is within
the jurisdi etion of the Tribunal,



)

vii)

|

By )

89-300(3)/78 dated 30.12,,89 aad a eopy, thereof j
vas a&&a;;d ﬁ)vth'e_- gpplmant ‘mt_tgzg, teg y:iglded
o resilt. Agiss%;éat ®py of tﬁ;_ﬁsﬁié letter
dated X.12:89 is enclosed as Amemre bk to
th1: apﬁiieafiéﬁo |

That the appheant ﬂlrth;f ;;nt r;glgt;r;d letter
dated 5.1 93 to the Secretaly Van Vlbhag,Uttar
PT‘adesh Shsen Luekzmv stating that the natter |
regarchng pammt of mt;arest is belng consldera?
Hy delayed wtiont any reasong bit this aleo &d
10t neet ey response. A photostat sofy of the
said lotter dated 5.1.90 is emelosed as Amnemre
A5 1 this epplication,

That thp applwant ;ent repr;:;ntatlon dated
16::"&099 to the Hon ble Forest Hlﬁlster;uol’oshasaz
Lucknow hat this too‘ did not neet _any rospohseo |
Aphotcstat - 80Dy 0 of th9 sai;d representatlon dated

16.14090 ls analesed as A

apli eatlono

I -

viu) That the appheant at leng lest sent once again

P R e gt {

mgmtprpd rspragmtatlm{@mm ramder dated
2208 90 to the Secretalsr Van Vlbhag Uttar Pradesh

Shasan,Luekmuand endo rsed opy thereof to the

I‘bn ble Van Mantn Uttar Pradesh, shasan,lueknewg
lnt has not been favaured wth eny reply whatsoevex
mgardlng h:.s mqup_st for peynent of mterest on

delayed peynent of pensmn and gratuity, A photo sta‘
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whe
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@y of- the «;aid represem;atlon/r&mder datpd
22.8.90 is enclosed as Amempete? to thls

gppli eaﬁono

The reiiefs a,fe sought on the follemng

esaongst other gmunds :

o ot L ket e - et e

Beeause gratuty and penqmn has been pald to the
epplicant with about 5 years of delay i thout any

« .

valid resong,

L] - abend hd

Because the paynent of gratulty boesae dne on
1. 201%3 as the apphoant rntlred on 31 1 83
bat gramn.ty vas paxd 'ao hm on B. 3.83, smxlarlj

T i - b

the pensmn and Beamess rehef alsoL}:r paid vith
eonsiderable d;ela.vo

Nt st el R

Becanse in the departmental en@i:y_ the gpplicant
vas fully emneratedfrom the charges levelled
ageinst him,

Beceuse though the departaantal enquis was eomple?
ted thrﬁ.ng Mey,1983 ‘mt the applieant vas infomed
on L 12.87 _that the engquizy againat the spplicant

ot s ~

has been finished

]

Beeause opposlte par‘cy 25301 & 2 have not taken

B R

any agtmn on the vamous r@resentatzons /

— U @ e i

mmders segt_ by t_he applicant fron tine o time,

Qetai}s of these have been given in para «4 above

of this esppliocation.



g
V- Beeense Rale 19-=A of the A]l Ind:.a Semce
| (Death-wmaRetlr@ent Beneflts) Ihles,1958

pmneds ‘that 1nterest shall be.paid on delayed
payrent of gratuity.

PG PO,

nd e

VII- Beeanse the State Go-vemen»t of U;Poogposite pgr’sy
%.I have .als provided for the paynent 9.1' inte-
rest on deleyed peyment of gratuity in the under

mentioned G,0g:

i) ¢, o B, Sem 3- 664/ £.971/80 dated 2901\',0830 .
ii) G, 0 rb.,s&-w/?e/x-971/eo dated 3@ 1Ma8ho
111) 60,1, sa.3-171 3/587-935/89 dated B.7.89
VIE Becau;; the an ble &pr;ﬂ;n Gourt in thelr
Judgenexit in State 61‘ Kerala and othei's V/s E
Pamanabhan Na:r hgve held " Pens:ton and gra'onw
are mo longer any bounty to be dl«tn'mted by the
Governmn,nt bo itq enployees on thelr retlremeﬁt

hands and any calpable deley in settlement and

LS ™

dlsbursement thereaf must be nslted with the

Penelty of paymnnt of mterest at the wrrent
matket rate till actusl payment. “(AoI R.1985 SC
Page 57)0

The appl;cant deelares that he has aValled
ef all the med;es avallable to hin under the
xa&mﬂﬁn releV_ant Semce Rales etc;,detalls of
which hacfe been glven in pam -L above,



8

’I‘he @plmant ﬂzrther deleares that he hgd noi
prenously ﬁled | eny apphcatmn,thpman or
sait rega;fdlng the matter in _respeet of .whleh

thie epplication has been made before any court _
of-any oth;f a'athonty 6r any 6£h;r B;neh of the
Tnbunal nor &y «aeh appllcatlon,mt f;cmm
petlt:.on -or sult is pending before any of then.

- -

Bt St

(]

* e - S R ——

In view of the facts mentioned in paras L &

6 sbove the epplicent preys for the folloving

)

ii)

iii)

reliefs $-

t e shedbd

Ihterest on gratmty of Bs, 36,000/=
from 105083 L) zmsa @ 2% poao
(C'arrent narket rate) erounting

to Bs., | oo b2, 1.10/@

C e et

( aynont of interest du*e
on 1.5.83 as per Riles
end date of actual- payment

of gratuity was B.3.88).

e

Interest on the abeve @ %%
DogofTOn Bo3.88 to B. 3,91 0.30 535/=~

- hatod

Interest @ .?A% Pogoon deleyo
ed paynsnt of penslon &
deamess rel:l.of up ‘ba

d

30.6.»8:87 & ﬁlrl:her 1nterest

-thgreon fror 1.7.88

31.3.91. e,
Total Rs.S8, 175/~



;3;
1v) fhrther 1nterest on the aoant
of 35,98 175/a@ % poaetlll the
mterest e:aount 1s paxd b the

e;apheant nay also be allowedo

v) M é:lount of 33016,090/4_(3501@ tmns@d)
only by ey of eompensation for the
mconvemence end nental torhzre _

oaused ta the apphcant by the enposlte
Party b.1& 2

vi) (-‘b_st of this claim application nay also
be ordered to be paid to the spplieant
by the opposite partieso

9 ;n.te.rm_a.zdaz,i_f .any nreved for ¢
None,

ot

- bt

10~ @uhcatmn 1s beng quhmtted hrough Coansel
of the applieant Sri R,B Smgh, Advooate C-1077/78
Seetor 'B' Bﬁahanagar,hekmw 22 006 o

gﬁ_mg_mnluat;ow |
ﬁ.) 1. of Indlan Postal order 92 h15990
1:2) Ne:le of 1ssu1ng Post office : High Court

Post Ofﬁ ea,heknowo

C efld e -

3) Date of 1ssae of Postal order 30.,11.,90
L) Post Gfﬁee at vhioh payable : Allahabad

(details in the index ) ‘ w
Slgnamre of- the

heant
Through : R, B,Singh, gp

voeates
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I Kuber Eath S/o Sn Munshl Lal Gupta”aged about
66 years ratlred as Addltmnal Ghlef Conservator of |
Féiest-s G;P reszdent of &-31 EaPaﬁs Hamnaggr,&ﬁenqmn
Iuckmw 226 006 do hereby venfy that the contents of
paras 1,2, A.5(1) to 5 (6)6,7 8(1) to 8(vi) 9,19 & 11
are trie 1 uy personal knowledge and paras 3,5(VI) o
5 (VIII) are believed o be tme on Tegel advice and
that I have not sa#fess;a any matenal fQCtSe

-
S:glatar@ of the apphcanto

JiECEATET0 AW

Derted
Dee. L{ s 1990,
Plaee H Lﬂ@kﬂOWo

L Sl

( 8.‘ S”\’(Nu, ‘f"lﬂl@, "
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IN THE CENTRAL AUMINISTRAT IVE AT ALLAHABAD

T A% 41t AEET
i

In

Ovhe HO. 394 of 1990(L)

Kuber I‘Iathcuu.ctotontoiit-ilutﬁibtdobﬁb-&ppucaﬂt
Verses

State of UePe & OtharSeeeeeercsesssosReSpondents

-
-

1,.3...s;?;u?ﬁfkg}.......aged abaut..sg...years
Son af.,€é4;..:ﬁ;iﬁ;.wﬁféﬁ%wataa......;.,...........
Dy« Aceoantant Ceneral(Pea; Office of the Accountant
General {awz)-z, U.P. illaheoad, do hereby solemnly
affirm and state as under.
1e That the depouent .aas read the appiication riled
by shrd RBabor ¥24h nng has understood the contents
thereof ,

Befornk

2. Thatthe, is well conv:rsant with the facts of the
Base deposed hereinafter and is filing this eocuntere
affidavit on behslf of respondent No 3,
3+ That it is worthewnile to submit th-t the aepow
neat is not asuthorised to gtant interest on delayed
paymeat of gratuity. It is the Govt of Uttar Pracesn

only vhich is empowered to sanction aad authorise

[ N ] .2



s 2 %

interest on delayed paymeat gratuity to the
applicant. The Speclial Secretary to the Govi

of U.P. vide his letter lo 9578(1)14-1~-87-300
(13)/78 dt 4.12.87 conveyed to tre deponsat
that the State Govt nas decided to clase tae
departmental proceedings gning on agains t the
applicant hence final payment of entire

gratuity psyable to the applicant should be
released. Gratulty was paid to him -n 28,3,88,
Thus, there has béen ao delay on the part of the
applicant in authorisation of pensim ary benefio
tse

4, That the conteats of para ] relate to

the State of Uttar Pradesh who may make
fecessary submissions in this regard.

Se That the coatents of para 2 need ao
comments,

6. That ia reply to para 3 it is stated that
the application is barred by limitation under
S2¢ 21 of the Administrative Tribunal act, 1985
tégtlthe matter relates to paym at of interest

on the paymeat of gratulty made to him oa |
28.3.88. The applicant made a represeatation
iatnis regard on 27.7.89 after a lapse of 1 year
and 4 nmonths and the preseat application has
beea filed on y after a lapse of —

whea the cause of grievance arose on 28.3.88,

‘60'.3
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Te That the contents of para 4(1) being
natter of records need no commeats.

8, That in reply to the conteats »f para
4(11) it 1s stated that t1e matter of
departmeatal enquiry relates to the Govt of UP
who may make necessary submissiocns ia this
regard. A4s reg:rds the moke of the office of
the answering respondeat is coacerned, it is
stated that while forwardiag the pension papers
of the applicaant, the State of U.P. vide its
letter dt 1.10.82 had directed that payment of
gratuity to t he applicant will aot be made

tiil thé final decision of the case. Accordie
agly oaly provisional peasion was authorised
vide letter No PPO/Cell/49-51 at 8.4.83, Later
on vide letter No 9578(1)/14-1-87-300(13)/78 at «
4.12.87, the U.P. Govt authorised release of
the final pension and the fuil amount of
gizgggggggﬁgable to the applicaat as the
proceedings against the applicant were decided
to be closed. Full amount of gratuity was
therefore aathorised by respondent nNo 3 uadcer
Paymeat authority letter No PAIIl/19546m48
dated 9.3.88, Thus, there has been ao delay

in authorisation of pension and/or grat.iity

o the part of the ansvering respsndent,

..'6‘4



9 That the coatents of para 4(i1i) to
4(viil) do not relate to the answeriag
respoandent, hence need no commeats. There
was no delay in authorisation of pensisnary
benefits to the applicant on the part of the
answering respoandent,
10, That t he comments oa various subwparas
of Para § of the app.iication are furnished
bheloWsm
5(1) = There has been no delay on t he
part of the respondent No 3. in
releasing the pension and gratuity to
the applicant as explained in para 8,
5(11) Provisional pensinn was authorised
tot he petitioner on 8,4.88 in compliance
of the instructions received from tae
Govt of U.P. in this regard,
5(111) « Pagment of gratuity was withheld
and the same was released in accordance
with the instructions reoeived :?Ee
Govt of U.P. in this regard,
5@r) « 0n receipt of the iastractions
contained in Govt of Indiats O.tie dio
2/1/87 PICel dt 16.4.78 under waich
pension structure was rati-nalised wef
1.1.76, necessary authority for additional
Payment was issued to the applicant,
In this connection, it is informed that
previnusly the pension of the a plicant

was calculated on the qualifying s-rvice

.".'..5
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of 32% years b.t subsequeatly on reguest sf the
applicant the Govt ~f U.P. accorded sanction
fcf taking into account the period of service
readered by him in Bhartiya Van Mahavidyalaya

in computing the amount of pension vide G.o.

No 9771/14=1=87 4t 9.3.,88. Accordingly, his
pension was csalcalated oa the mazimum gqaglifyiag
service of 43 years and revised aathority of
pension was issued vide paymeat authority ho.
PR1/216981/82-83/52=53 dated 6.4.88., The payment.
of peasion is beiag pald to him oa the basis
of orders issued from time to time ia this
regard,

5(v) = Contents relate to respondeants No 1 and 2
to vho may make necessary sabmission 1n this
5(vii)regard,

5(viii)= Needs no comments. .

1l. That the conteats of paras 6 and 7 need
no comments, |

12, That in view of the submission made in

the above paragraphs the relief sought for ia
para 8 and the interim reiief prayed for in
para 9 of the application are not admissibie

as far as the ansgering respondent is concerned,
The application deserves to be dismissed with
cost,

13. That the contents >f paragraphs 10 to 12

feed no comments .

Lucknow (Deponent )
Dateds

0‘.0.0‘6
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That;gl ‘aovocbpqqug-cog;aaged gboutesecee
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the above named ceponeat do hereby verify that‘
the conteats of Parasecsesce.-t0coscses of

this counter affidavit are true to my owa
knowledge and pParaSs.esssstOesssse.are true

as per records and par8Scessss -tOssseseare
based on legal advice. Nothiag material has

been concelved and so help me God,

Lackaow | (Deponent)

Dafed:_
1 i1dentify the above
named deponent who has

sigaed before me,

(Advocate)



IN THE CENTRAL ADMINISTRATIVE TRIBUI‘IAL
| Circuit BenchgLuclnow.
OvoHOvM(L) of 1290,

Kuber Hath eo Applicant
Versus

state of U.P.& others. oo Responientse

' k Mo 16,99y KMu

REJOINDER AFF IDAVIT QN BMF OF THE APPLICAIY

I, Euber Neth aged about 67 jyears 5/o0 Sri Iunshi
Lal Gupta,retired Addl.Chief Conservator of Forests,
U.P.resideat of house NboOavai,EﬁPark Mahanagarpsxtension,
Lucknow-226 006 do hereby soleu'x"}y ‘affirm apd state as
under s |
l. That the deponent is the applicant in the above

case and is fully conversent ami scquainted vith
the facts de.osed to herounder s

2. That counter affidavit on bshalf of respondont H.o.
1 & 2 was filed in the Hyi'ble Central Administratis
Iribunal on 10.4.92 and notice sent to the deponent
under Regd.cover tut the same hes not been dolivered
to the deponent till to-détejhovever, as per direc-
tion of the Hon'ble GAT given on 5:5.92 copy thereof
was given on 9.5:92 to Sri R.B.Singh,Advocate,
Coinsel of the deponent.

3 That the deponsnt has gons through the ¢/A and has
fully understood the ccnt]ii'ants thereof. |

4, That the contents of para 1 of the applicetion hawve
not been admitted 4in para 3 of the /A without
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©2es
disclofing any reason. Howaver,the contents of para

1 of the application are reiteréted.

That the contents of péra 2 of the application have
not bsen repliedyhence no further submission vith

regard to the contents of this péra.

Thst the contents of pera 3 of the application hawve
been denied;in reply thereof it is stated that
application dsted 29.4.91 was submitted by deponent
for condonftion of delsy and the delay was condoned
on 8.5.91 by the Hon'ble CAT.

That the contents of para 4(i)have been admitted
hence thereis no hecessity of any further reply,

That in reply to the contents of para 7 of the CA
the contents of paréa 4(Ai)of the application are
relterated and it is further stzted that the depon-
ent functioned as General Han8ger of Indian Turpene
tine end Rosin Company,;Bareilly on deputation durin
the period from 4.9.64 to 20.4.70.His work and ccne
duct was highly praised and appreciated on all hand:
After sbout 10 years the deponent was required to o
offer clerification on certain points coatéined in
G.O.N00538BIKIV-H°80(.';}8)/35 dated 1.12,80.The
deponent clarified in/detail the points contained
in the above G.0.and submitted his exhaustive
comments on $5.12.80 .§ubsequently the deponsnt vas
called by the then secretary to Govt. UcPoVan
Vibhag amd informed that the caso aftor boing
thoroughly exemined has beon dcopped under ordces
of the then Chief Mix;{iister to vhom the f£ils wag
submitted through th§ then Forest Mindister.During
Feb.1981 the deponent was promoted as jddl.Chi:f
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Conservator of Forests,on the basis of merit ard
sujitability.After 8 lapse of 'tqu years from tho
premotion it was on 21.1.83 about 10 days dsfore
the refilrement of the deponent that he vas served

a charge sheet vide GoO.No.104/XIB-1/83-80(38)/76
dsted 19.1.83 inter8lid gon the stme points sbout
vhich he had offered clarification abont threo
years bofore apd these were dropped under the orders
of the then Chief Hinister.This hed been dons entirc
-1y with the view to harass and humiliate the
deponent o

Ko doubt Rule 6(2) of the ANA India Services
(Death.cug-Rotirement Benefitp)Rules,1958 provides
thet no gratuity shall be pé}i@ until the cmeclusion
of the departmental procesdings aml issue of final
orders theremm but the provisio under the ssme Rulo

WA .
W (85 under 3

® PROVIDED that there disciplinary procec-
dings has besn instituted against a membey
of the service before his retirement from
service under Rule-10 of the All India Service
(Diciplinary & Appeal )imles,1869 for imposing
any of the penalties specified in clausasg(i),
(11) apd (iv) of sub-Rule(i) of Rule=6 of the
sald Rules and continuing such proceeding unde
sub=rule(i) of this rule after his retirement
from sorvice,the payment jof gratuity or Doathe
cum-Ret irement gratuity :Qhall not be withheld.

It is admitted by PRy 1& 2 that the deponent
submi tted reply on 29.1.83 of the charge shset
dated Jsol.sa_ and the enquiry uas conpleted during
May, 1983 and report submitted but Opp.party No.l ;&
kept the matter pemding for sbaut 4 years.It vas
during Dec.1967 that the Stateé Govt.of UeP«(Oppe
party Ho.l)closed the departmqﬁtal proceedings

against the deponent .The deponent at no stage vas
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shovn or given copy of the final orders.It would
thus be seen thet there has been 8 wsll though of

evil design to harass ami hnmuziate the deponent.

That the contents of p8ra 8iof the (/A in reply
to para 4{4iii)of the appliedtion ars denied and
the contents of para 4(111)9:‘ the application are
reiterated It is further submitted that Rule 12-A
of the Allindia Saervices (Death- aum~-Retiremont

BenefitsyRule,1958 provides &s under s

Bypont of gratuily
y{1y+If the paymen

9 19-4 Anﬁeae.gt .szy.@ela.zeg _

r ,‘: £ 3 &

of gratuity or deatb-cum-retirenent gratuity has
been authorised after three months from ths date
vhen its payment becéme dueya8nd it is elearly
esfablished that the delay in p2ypent vas atfri.
butclile to administrative lapse,interest at the {

rate of xkm ten percent per anmm on the amcunt
of grotuity in respect of the period beyond thres

¢oaths shall be pald.»

10= That the contents of pora 9 of the G/A re denied

and the contents of para 4{iv) to (viii) of the
@pplication are reiterated.lt is significant thag
various representations gubmitted by the deponent
detailed in thess paras Have not been denied dy

the opp.pérty Ho.l & 2,

1l= fThat the verious grounds mentionsd in paras of tho

application have been replied in para 10 of the ¢/
|
replies thereof are given belows

That it has been admitted in para 10-A that provi.

I~
bt Uy didoguant  andinnd P Qomie, B 3LLAD,

on 804“83[@1&8 a matter

sional pension was allo
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of fact the provisionl pensfon should havo been
allovsd to'the deponent on 1.2.83 .Thus there hes

been delsy of over twop months.

II- That in reply to para 10-B of the ¢/F it s stated
that the gretuity wves peid on 28.3.88 and not on
28.3.83 .Thus it 1s eirident that there has besn
delay of over 5 years 8nd 8lso pension &ni dearness
reliefs top were patd with considerable delay,

IIl- That in reply to the ¢ontents of para 10-C of the
C/A it is steted that deteils of the matter will
clearly revesl thzt the departmental enquiry rfiRX
zeswodxihikx Simxfopantoonbnd aropfing vas launched
against the deponent with the calculated design
to humiliate him and to make him suffer and thfis ~—
has fully been proved 8fter the deponsnt has be‘fn
exonerated fran the chjarges.leve}led against hinm.

IV= Thet the content of psra 10-D are emphatically
denied and 4t is further stated thst though the
enquiry offficer had submitted report by July,1983
but the opp.pérties took more than four years in
deciding the matter. Thus there has been deliborate
~del8y in the finalisation of the departmental pro=-
ceedings as such interest is payabls &8s por provi-
sion cantained in Rule 19%-A {quotad in foregoing
PAr8.eDee)e

Vo That the contents of para 10-E are denied apd it is
further stated that tho deponent at no stsge vas

dered by opp.party Hyel & 2 .Thus it is evident
that there has been administrative lapse on the

informed thet any of his representations were con7’

part of the opp.party No.li & 2.
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VIa Tat 19 reply to the contents of pﬁra 10-p it 1s
stated thet therc has been adn:inis rative léepse

and as such intcrest should be pe:m on deleyed
peynent of gretulty ard pension. f
,- . ,“
V1l- Thot in reply to the contents of i:ara 10-G it is
stated thet no duubt the deponent belongcd to
@ Indian Forest Service but he hajbeen serving
et N the stete Govt.of U.P.(Oppe.perty ;)Inool);as cuch the

G.0s moentioned in para,&_-{ﬁi) of fihe application

are quite applicable to the caséf
1

. }‘
. VIII- Thet the contents of ptra J.oa.ff are enphatically

of the deponent.

denied and the contents of para ,fgscv;m) are reite-
' rated .It is evident that the d;iélay in paynent of
gratuity and pension was deliberato tnd sffers
from administretive lepss.the d ley vas céuegrd in
8 caleulated mamer with the v:lf%ew to harass ond
Jﬁs humiliate tho deponent.ihe deci;sj.on of the¢ guprcmo
Court -Stete of Kerzle & other% V/s H.P& dh::aaabhan
Jelr (AIR 1985 §C p.ge 357} is;il obsolutely appllcab:
to thes ease of thao deponsntoltz:is prayed thsat the
Hon'ble CAT mty b3 ploased to Bllov intorest 2 24

; per ennum being the current mglarket rato,
|
12. fThat no reply hes been given ﬁo the contents of
A para 6 & 7 of tho application!;-as such there 1s no
need of any further reply. }

13- Thet tha contents of péra 13 Ff the Cb ere emphati
cally denled &nd the contents ﬁf para 8(1) to (iv)
apo reitoruted and it is mr‘ & stated thet the

deponent 1s fully entitled fér the reliefs cleined

in para 8 of the applicat:lon»g.
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|
14. That no reply hes been givon to-;ll the conteats of

paras © to 12 henco there is no%l nzeossity of any

further reply. ﬁ

! {' 15, That in reply to the contents o::_r para 16 of the
) CA it is stated thet there was no need to impload
¢ g %7 Union of Indisnm as opp.party bdcausa the injury
| inflicted &nd the reliefs claidf;ed are against tho
" stete of U.p.unier vhon the deponent wes sorving.
The epplication of the deponen}: is not liablo
to be disnissed on any ground much less non-jolnde
of necessary party as therc ha@a been np sach non

jomd&r °

16- That the deponent has fully read and understood

the Cb filed on bohalf of respondent 1o.3,the A.Ge
U.P.Allahabad .It hés bean steéted in para 3 of the

A CA thet A.G.U.Pois not euthorised to grant any
interest on deiayeﬂ peyrant o# gretuity ard thet
it is the Govermment of U.P.only vidch is empoudrc
to senction interest on delay%d payacat of gratuit
to the deponent. It hés mrthi!er been emtonded
thzt there hés been no delay on the part of oppe.
party Hoe3e

Fhak - - |

17, Lhas further been stated in 5l‘:para 8 of tho ¢\
thet the gtate of U.P.on 161?382 had directed
opp.perty lioc.3 that payment of gratuity to tho
deponert will not be mede till the final decision
of the departmental enquiry l It voguld thag bo
szsen that opp.party lg.3 has-;ié acted 8s per instru-
ctions issued by opp.pérty Hiol,smte of U.Po

|
p2atediLuckow chponento
ey 4y , 1992. f[
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1, Kuber ath the deponent do hercdy verify &ot
the ccntents of pares 1,3 to; 8(part),10, 11-111,12 cnl
14,0f this affidavit are'tmp to oy personal knouledgo
ard those of paras. 2,8(Part)pll=I,11=11, 1-1V, 11V, 16

‘ apd 17 are belisved to be true on the basis of reco®ds

: /\7 - apd those of p2res S{part) (9,11-¥1 to 11~VII1,13 ord
15 sre belleved by me to be trae on the basis of legal
Cdvice.llo pert of it &s falss apd nothing patericl hor

bsen concealed, So help me Gedo
Signed end verifiad this the )i w} f doy of

Hay, 1922 at Lucknove

patedsLucknow Papononto

Hay 3y 1892,
I know & identify the depomemt
vho has signed before mes

sdvocete.
i‘T. ¢
s &%

<, [}. SHIG: 7, .;Z}f‘gwutm-

A oy e e
HI F O T e C A
L 4

v Inaremir |



Bench CO‘D?IL

Iy THE CEHTRAL TORDCINy ADMINIGRRATIVE TRIBUFAL,
CIRCOIT BENCH, LUCKNOY,
Mie. Bppn. N, B W37 of 1992 (W

Ol D, QP i1
Kamisgratien S Applicanls
Sk TP, Ond ansthe — f
le of U P 7 ErE /64,1992

nves

% © megistretion No, 384/19%0 (L)

Kuber Nath - ae b0 Applicant

'Seatéa} af U,P.& OtheT § o o o Respondents

v &PPLI»A“IGN FOR quDﬁHATIﬁM OF DELAY FOR FILIRGvﬁﬁE

; FF 11 ,szi ON Be HAL(: oF RESPONDE‘NTS JAND 2

copondents
The}mimgm abevmamed msst respoctifully
mgﬂ tr; aﬁbmiﬁ as uuaer o /ﬁ
| e e "’hat dus to certain mawoidabtle reasons cavnter

afﬁﬂavﬁt awl& not be f£iled in $imo,

24» ‘- | That filing of ccunter aff‘idavit is neeessary
in t%e interesﬁ of justice,

8 e ‘That delay in filing the counter affidavit is
bonofide and not deliberate,

{4 tﬁ‘hat the eounter affiﬁavit is being filed
_ﬁhieh may be taken on recerd,
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PEAXESR

DHEREPORE, 1t 15 humbly prayed that this
Hon'ble Tribinal may kindly be pleased %o condono
the delay 4n filing the counter affidavit in the
interest of Justice and further be pleated ¥o talo
the countor affidavit on roecord,

{ 7,6, VARYA )
_~ Counsel for the Applicant/
1 Aewleth 1432 . i
Do-'«‘_a . A? Lis ’ 3 Qgpﬁ' Nob' ) Ond 2

/]'.Cq/



I§ TEE CEHTRAL ADMINISTRATIVE TRIBURAL,
CIRCOTE BENCH, LUCKNOH,

Counter APL4daviy On Behalf of Oprosito Partices I'o, 242
In Rogistration No, 394/1920(1)

Kubey Rath ¢ o @ Appilecant
¥/ 86
Stato of U.P, & Othord  , o+ o Rospondento

A££44avit of Boil, Singh aged about 82 yoars

8 /0 sri Shiv Pujen Singh {Dopoaont)

X, the decponent cbovo name do hereby solocaly
affirn and state on oath as wdor 3-

1. That th> deponent 15 posted a8 Assistant
Conservator of Forests in tha Office of Prineipal Chief -
Conservator of Forests,U.P., Lucknoyy and as such ho is
fully converoant with the facts and circumstences of tho
Casoys

2s That the deponent bas read snd undorstoecd
the contents of the Original Appléeation and its
Counter affidavit 1s boing filed hereinafter,

3a That the aontents of paracl of the Opiginal
fpplicagicon are not admittod as stated in Orlginal
Appnaatim_¢

Lo That the contents of para-2 of the Originel

Appliestion need no reply. o
’Qﬁz/ e
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8- That the eantents of pare-3 of tho Originnl
Appliention are ﬁ@i@ﬁo |

G- - That the contents of para -{{) of the
Original Application avrc admitted,

Zo That 4o reply %o ths contents of page.4
{41) of the Original appliecation ,4% is Stated that
vhen the appliezant was postod as Vanaging Disector,

T, %R, CogBareilly he committod corlous frregularties
for Bhicb hs vas chargeshested on 19;1.83 wmdoy rules8
of 511 India Sewvices (discipline & fppeal) Rules 1659,
Ths @qu&ry Officer submitted ks geport oa 13,7.83,
Aftep careful consideration, the applieant was
oxonoratsd fron the éha.rgeé 19?‘311@& against hine

It is provided mder rule-6{2) of A1l Indda Services

-

-(Deaabacumsreeiremnt bsnetit) Rules 1958 that"Whare

any departesntal or j_udicial procecedding is institoted
unde? cub.rulo(d) sor vhore a departmantal prosocding
is continued under claisel{a) of the proviso there to
against an Offices who has retired on attaning IO
Rrrmminrhnorecitnetne the age of compulsory

retirensnt or otheruise, he shall B> panctiened by
the Govi, whieh institued such procesdingsj daring
the periocd commonceing from the date of his retirecant
to ths date on ﬂhaehg upoa conélimion of such proceoding
finnl orders aie passeds o prMSieaaz pension not
execcading the mazinun pensicn ﬁhieh» vould hawde beem
admissible an tho basis of bis qualifying servico

058/ oo
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8e | ﬁba% in mply §o tho uan%ants af paraaé
fim af the Osiginal &ﬁ}zlicaﬁen, 1t 48 stated that

@

wpio the date of ra%mmsnkﬁ or if ho was unde?
suspension on the dste of wﬁmmﬁg upto tho date
inmsdiately preceding tho deto on vhich he wes placed
under suspsnsion but no gratuity or deanthecumb.
mtﬁﬁmk gratodty shall b_s' paid to him until Che
conclusion of such procseding ond the fssws of final
orders there on, As sdmitted in pare4(44) of the
arig&sai application the 8,0, 9@?;{5&11@9& provisional
pensi‘éﬁ vide PP O.Ne, 5998 'Q{ia;. 804,83 vhieh vas mazioum
and gratuity wes wiﬁhh@lﬁg the finsl deefsion voo tsion

by ﬁhe ﬁewtﬁ on 3%1%8’7 on the enquisy roport, Tho

hﬁ,% 1’6 vas Anformed ‘B;r the Bovis on &1298‘7 that
the Oppiicant tas been. Wmteé ‘end noy bis final
penamn & g:eaﬁumy eag;, ¥e wzeaseag Em»s it io closr
that;zt%sem is no &19& ka aetne the post rotirerant

beﬁe:,ita,, ﬁ%aggm:&, “delay ha,_ppenﬁ.@ it vas due eo_;ulegé

the gmm.ey was v:itkbeid ﬁa@ ﬂo disciplinasy grnece&ing ‘
against ms appla.cm;e, As aimaﬁy stated in pora-f of |
*kbm sfﬁﬁai‘!% ﬁnrﬂag tive cmﬁa of depaxtumsnial
prmeainga, B8O gmimw az detth cmmpgratuity shall B -
pam? maza&‘mﬁ $he question of peymsnt of intorest |
on gmex:ﬂy ﬁm naﬁ arisao Qs rogards ¢he payment of

iate ‘]sﬁ m peaaiﬂa & &eamass allovancey, it 1s stoged -
s a1l pﬁ%&iﬂm& pensicn wes allowsd %o the applicen

| '~%-fe--_.ﬁh:‘m three months fxma s:he date of retiremonty

g@fm
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 However, it 1o stated that there is no provision to
‘mlloy the interest on delayed payment of pension and

dearpess allowvance, BEven i:bea the apnlicant got £u1l

provisionsl ponsion within reasonnble tims,

2, - i’haﬁ in mly %ﬂ the ecntents of pare-4(49
%o (vm) of %be amgznal application, it is stated
that ttm avarmts of paraaga of tizis afﬂ&avm ure
mﬁz&m@aﬂ@ ‘ '

10« That in m;ﬂy to the grmnas taken in
para=5 of th& oﬁgi:;al apmﬁatian, it 18 stated,

R ma mze fol1 p?ovisimal pensdon vas
anwaﬁ vi&e W?ﬁﬂp 89%833 therafom, tim'e is no.
dﬁlayq

o~

Ba That &he aspxaﬁeanﬁ Iﬂmself menﬁs.cned

he m‘birad on 31,1.83 and gratui%y vas pajd to him oa

2&980@9 i’h msens gheye ls ns:s ﬁalag, Althoughy the

'_gra%umy uss not patld on’ mais éiatso

&- fiﬁt axmaratim in ttxe aagar&wntal
pmeeﬁings is no gmaad ta f:laim the &ntemsto

- Dee fi’hat &e}.ay m finaliqa%im of ﬁem

_ meata:{ pmeeedings has ocenrred dus to progedural
"_regxﬁ.g&m&ts and $% was not delivarate s such no

intersst 1s vayhlo,

E-. That the m&‘m&aﬁms vere conede
démﬁ ana %here uHs no sduinistration iagse,

e 55’%



so 5 op |
Fu Thut role 6(2) of All India Services (death-
cumw-ritiremont Benefi¢)Rules 1258 provide that during
the course of depsrtmental/julicial proceedings no
gratudty shell be paid,

G- That ths epplicant balongs to Indlan Forest
Service, theroforgy the 6,0, mentioned do mot apply
in ks eatte,

Ho That ths gratuity was withheld duy ¢o
perdency of discipiinezy prodecding, Providcd undor the
rules, T,he'i-dal--ay wes not delibrats 4% vas benofido,
Therefore , the judgoment eited mot applicable,

1l. That the contents of para-6 of the Original
appueatim' need no -‘mply', ”
18~ That tbe enntents of para o? of the Original

- appiicatian med no mplyg

13- Abﬁt ﬂ.n' reply to the cbﬁvents of pare-8 of

the original aﬁpncaum, it is stated that in vievw of
avermsnts mde in paras? to 9 of this affidavit ¢ho
aprlicent s not entitled for the roliefs clained and
ths original applic“ti on is liable to Do dismissed with

cost,

14« That the émteatsi of para.9 of the originel
application need no vorly;

18- That tha contents of pares 10,11 & 12 of tbe
) original applicaticn need no ply.

cos Sfcmna



18 That 4t is pertinent to mention thad ths

_application hes been £iled tefore thls Hon'blo Teldmal
but Thion of Indlis has not been dmploaded as opp, PATtYs
The original application {s liable %o he dismissed on

ghe grouwnd of non joinder of nscessary partye

‘ ﬂ | Aﬁ““;“ - _Doponent
91 e mm——

Tlo/ e
ﬁaxmcwmxz |

I, the above uamed deponent do hsroby verify
that the contents of parasg.l.j:o..z;;, of this effidavit
are »rae to wy nersonaz kiovledge and thasa of mrsﬁf'”
’1“.‘...,/.!& one believed to be true on the basis
of legal advice and those nams?ﬁ?ff?@%lg l;agfe%’é
to ba true on the ‘basis of recmésﬁ

- No pazt of 1% is ralsa snd nothing material

e - has been cancealeds S0 &a&p-me God,
Ladimau, ‘Deponont
lo/u |a o T e
tdentitieation

T Identily the deponent whs has signed
vefore me

Advecate
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IN THE CENTRAL ADmNiSTRATiVE TRIBUNAL
' CIRCUIT BENCH s- LUCKNOW,
.‘ Opp.Residency, Gandhi Bhavan Lucknow.
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Central Administrative Tribunal
Circuit Bench Lucknow. |

I
|
i

0.A.NO. 394 of 1990(L)

.
|

Kul}:er Nath eesses ' Applicant
Versus

Union of India & Othrs essses | Respondents

Hon vle Mr.Justice U.C.Snvastava,, vV.Ca
Hoh'ble Mr.A.B.Gorthi, A.M.

Darced: 8.5.91,
| This application for condonation of delay is

condoned ss the cause shown is sufficient.

Issue notice to respondents to show cause why

the petition may not be admitteds 'Respondents may

- file reply within six weeks to which the applicant
'\mﬁy,_ file rejoinder within two weeks thereafter.
("’"*a Dav(a) will £ix the case immediately after the

}lcounter and rejoinder are exchanged.
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